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Record of Proceedings

The learned counsel for the Petitioner requested for grant of time for amendment of
pleadings to place on record certain additional information. The learned counsel for the
Respondents, GRIDCO sought four weeks time to file reply in the matter. Accordingly, the
hearing of the Petitions was adjourned.

2. The Commission however directed the Petitioner to file the following additional
information, on affidavit, on or before 25.11.2019, with a copy to the Respondents;

Petition No. 300/MP/2018

(a) Provide the item-wise breakup of funds allocated for implementation of
environmental protection measures and the year-wise expenditure which was reported
to the Ministry, MoE&F, GOI;

(b) Furnish any relevant information to prove that the item-wise cost earmarked for
environmental protection measures was not factored at the time of bidding of the
project;

(c) Clarification as to whether the requirement of FGD was envisaged in the
Investment Approval/ Financial closure.

Petition No. 301/MP/2018

(a) Provide details of the steps undertaking in compliance of the clauses 4.A (Specific
Condition) & 4.B (General Condition) of the Environment Clearance with regard to
environmental measures and submit the item-wise break-up of funds allocated for
implementation of environment protection.

3. The Respondents are directed to file their replies on or before 20.12.2019, with
advance copy to the Petitioner, who may, file its rejoinder by 27.12.2019.

4, These Petitions shall be listed in due course for which separate notice will be issued to
the parties.

By order of the Commission
Sd/-

(B.Sreekumar)
Deputy Chief (Law)
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